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CENIRAL AuMlNISIRAILVE [RIBUNAL, ALLAMABAD BoNCH
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Allahgbad : pated this j0oth day of August, 2000
uriginal Application No,797 of 1999

CLAM

Hontble Mr, sSKL Nagvi, J.Mm.

Hon'ple we, P singh, AM.

l« wr, S.K. Srivastava
S/© Sri K,D.l.srivastava,
R/0 111/104, Ashoknagar, Kanpur,
Fresently posted as Asst,Medical Ufficer,
Urdngnce Hospl tal, wrdnance E-‘ac;tory, Kahgur,

2, Jr, Santosh Kumar
S/0 Late 5idhngth pwasthi
R/0 117/i¥/182, Kakadeo Kafpur, .
Presently working as Asst,Medlcal officer,
vrdnance Hospd tal | rdnence Factorym Kan pur,

3 U, Surendra Kumar
S/© Late Raghubir singh
l'-{/‘::" 117/1"/35, A-Ue Market, KakquU’
Kahpur, Fresently working gs Asgistant Medical
Ufflcer, rgnance Hospi tagl, ordngnce Favtory,
Kanpur,

4, Jr, Virendra Srivastava,
son ©f sri Badri Narain Srivastava,
R/08/113, Arya Nagar, Kah pur,
Fresently posted as Assistant Medical Ufficer
\rdnagnce hHogpi tal, wrdnance FaC tory,
Kan pur,

o ur, Laksbhmi Shanker Tripgthi
S/0 Late R,u, Iripathi,
n/0 480. Jawhgrnagar, Sgti Talab, Unnao,
Fosted as Asst, Medical “fficer,
Small Ams Factory, Kanpur,

(sri sudhir Agrawal/sri sK Mmishra, Advocates)
e ¢ « » Applicants
Versus

Le union of India through the secretary
Ministry of pefence ( Production) WNew pelhi,

2. [he urygnance Factories Board,
10-A, Shaheed Khudiram Bose Marg,
walcutta through i$§ Ghairman,

3% The General Manhager, Urdnance Factory,
Kan pur,

4. [he General Mahager, Small Arms Factory,
Kalpur,

(SI‘i Amit &thalakar, Advaate} see - ﬂespmdents
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By Hon'ble Mr,S K,I, Nagvi, Jud,Member
Initially the applicants were appointed

as Short Term Medical Officer in the respondents
establishment and under orders of the Court, their
services were to be regularised from the date of
their initial appointment, 1In compliance of Court
order, the respondents have reqularised the services
of the applicant from initial date of appointment

= till 25.4.1993 as Short Term Medical Officer and

thereafter as Assistant Medical Officer w.2!,ff,

26 ,4.1993, The applicants are not satisfied with
this mention in their service record on the ground
that since there is no$ sanctioned post qf Short
Term Medical Officer, therefore, their regularisa=-
tion to this post may cause p¥Bproblem to them when
length of their service is taken into consideration,
Now they have come up before the Tribunal for dir-
ection to the respondents to regularise their ser-
vices as L ;{-Medical Off icer right from the
date of their initial appointment as well as to
prepare their seniority list placing them therein

in accordance with their length of service,

2!y The responden$s have contested the case
and filed counter-reply with the mention that the
services of the applicant have been regularised

to the post they h#ld during the relevant period ,
It has also been pleaded that simple mention in

\ the service record will not affect their service

conditions,
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3's Heard, the learned counsel for the parties

and perused the record,

4, We find force in the contention of the
applicant that they cannot be regularisdd to a
post which is not a sanctioned post and, therefore,

the entry in their service record regarding their

regularisation to the post of Short Term Medical
Officer, may cause problem in future and it may i
be deemed as regularisation on two different cadres,

first as Short Term Medical Officer and thereaftér

e as Assistant Medical Officer.

D Far the above, we direct the respondents
to make necessary correction in the service record
of the applicant and mention their regularisation
as Assistant Medical Officer right from the date
of their respective initial appointment, The
respondents are further directed to initiate
process for preparing the seniority list of the
applicant within 3 months from the date of comm-
unication of this order and allow consequential |
benefits as per their position in the seniority
listt, The O.,A, is decided accordinglyl, No order
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Member (A) Member (J)

as to costs, -
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